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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 641 of 2025

In the matter of:

M.P. Singh Applicant
Vs.

State of Uttar Pradesh & Ors. Respondents

Response on behalf of Respondent No. 5, Central Pollution Control Board

(CPCB)

I. That, Hon’ble National Green Tribunal, Principal Bench, New Delhi

(hereinafter referred to as “NGT”) vide order dated 22.12.2025 has sought the

response of Central Pollution Control Board (hereinafter referred to as

“CPCB”) in the instant matter. Thereby, the response is made in the instant

Original Application No. 641/2025 titled M.P. Singh Versus State of Uttar

Pradesh & Ors. (hereinafter referred to as “OA”) in succeeding paragraphs.

2. That, at the outset, the answering respondent denies all claims, contentions,

allegations and averments against answering respondent CPCB in the referred

OA contrary to anything stated or submitted in this reply. Nothing in the OA

/AekM. be deemed to have been accepted or admitted by the answering

#KL ch,.dh„&ggh,„d,„t f„ W,„t ,f , ,p„in, d,„i,1 „ ,„ th, g„u„d ,fn,„-tr,v,r„, „,,
* \ :=1 ..i=:1:\;dd.gxcept any averment which has been expressly admitted hereinaRer.

\
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\40Mlat, CPCB is constituted under The Water (Prevention and Control of

Pollution) Act, 1974. It performs the functions under The Water (Prevention

and Control of Pollution) Act, 1974; The Air (Prevention and Control of

Pollution) Act, 1981, and The Environment (Protection) Act, 1986.
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4. That, the State Pollution Control Boards (SPCBs)/Pollution Control

Committees (PCCs) in every State/Union Territory have been constituted

under the Water (Prevention and Control of Pollution) Act, 1974 and the Air

(Prevention and Control of Pollution) Act, 1981 and are responsible for

implementation of the provisions of both the Acts in their respective

State/Union Territory.

5. That, the present OA, arising out of the Applicant’s letter petition, inter alia

alleges that the officials of Uttar Pradesh Cooperative Sugar Mills undertook

unauthorised felling of thirteen (13) trees without any permit, despite having

been granted only a conditional approval limited to pruning of four (4) trees.

It is further alleged that the felled timber was illegally transported in a private

milk vehicle, in contravention of the Timber and Forest Produce Transport

Rules, 1978. The Applicant also alleges collusion on the part of the concerned

Forest Guard and Regional Forest Officer with officials of the Uttar Pradesh

/a__ Cooperative Sugar Mills Federation, including by ignoring photographic
X=A

T> 1 - B:;'Waterial and falsifying records so as to reflect only four (4) instances of illegal\

f+f- -hbV?}Lia Ti;'bling instead of thirteen (13). Lastly, it is alleged that the Hne of Rs.

\.F \.Regd' Nc" “51'7/,J#,000/- is grossly inadequate in law and is contrary to the Applicant’s reliance

,Tf’Wn purported Supreme Court guidelines ,equi,i„g ,t,i,t,r monetary penalties

and compensatory plantation at the rate of ten (10) saplings for every tree

felled.

6. That, with regard to the cutting and felling of trees, it is submitted that, in

respect of forest areas, the protection, regulation and control of forests and

forest produce, including the cutting and felling of trees, are governed by the

provisions of the Indian Forest Act, 1927. The powers under the said Act are

exercised by the State Forest Department through its duly authorised officers.

In respect of areas outside forests, the felling of trees is regulated by the U.P.

2

48



Protection of Trees Act, 1976, which prescribes the conditions, permissions

and regulatory controls applicable to cutting/felling of trees outside notified

forest limits. It is submitted that, in the State of Uttar Pradesh, the State Forest

Department, Government of Uttar Pradesh, is the competent authority for

implementation and enforcement of the above statutory

provisions, including grant or refusal of permissions, supervision and

enforcement at site, initiation of proceedings in cases of violation, and taking

such regulatory and consequential actions as provided under law. Accordingly,

issues regarding permissions, compliance with any conditions, and alleged

unauthorised felling of trees fall within the jurisdiction of the State Forest

Department under the above laws.

7. That, upon receipt of notice in the present matter, the answering

Respondent/CPCB, vide letter dated 15.01.2026, sought a status report from

the Principal Chief Conservator of Forests, Government of Uttar Pradesh, in

relation to the issues raised herein. A copy of the said letter is annexed and

marked as Annexure R-5/1. It is submitted that the status report from the said

authority is awaited.

8. That, it is humbly submitted that the answering Respondent/CPCB has no

//n}\\tatutory mandate, authority or jurisdiction under the Indian Forest Act, 1927

F-Nq\ hq u.p. p„t„ti,„ ,f T„„ A,t, 1976 ,„d i, th,r,for, not the competent

{t ( )A,::r':.I #;)ority tO deal with the allegations in the present OA. Issues such as alleged
;i

'\Gb\ /£(Wuthorized felling of trees, conditional approvals, transportation of timber,’W»--,T;@f
\&JHall within the jurisdiction of the State Forest Department / State Authorities.

9. The answering respondent No. 05 craves leave of this Hon’ble Tribunal for

filing additional reply, if required, in future.
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10. That in view of the above submissions, it is respectfully prayed that, the

CPCB/Respondent No. 05 shall abide by all orders or directions passed by

Hon’ble NGT in the instant matter.

(Sharandeep Singh)
Scientist 'E’

Central Pollution Control Board
02.02.2026

ALI. a +
4543t \ R@d. NO
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 641 of 2025

In the matter of:

M.P. Singh
Vs.

State of Uttar Pradesh & Ors.

AFFIDAVIT

Applicant

Respondents

I, Sharandeep Singh, aged about 46 years in the capacity of Scientist 'E’, having

office at the Delhi, CPCB, Parivesh Bhawan, East Arjun Nagar, Delhi, do hereby

solemnly affirm and sincerely state on oath as follows: -

1. That, I, the deponent herein is well conversant with the facts and circumstances

of the present case on the basis of the information derived from the official

records, and hence, I am competent to verify, sign and swear this affidavit on

behalf of the Respondent CPCB.

2. That, the accompanying reply may be read part and parcel of the present

affidavit

IDa

3. ' That, the accompanying reply has been drafted and filed under my instructions

aid Buthority the contents thereof are true and correct on the basis of the records

maintained during ordinary course of business of CPCB and available records

and documents and the contents of the same are read over and explained to me

and are not repeated herein for the sake of brevity.

_ _.D.EPONENT
InNtV @ /3hara,rc%ep-Singh

hTM '{ / Scientist 'E'
qb%lvq'wTn+wr©d
Central Pollution Control Beard
(1;qfqw, Vg Vi trawl nRT+t +nW. WtO wxrt)

(WO Erwhvmnt, Fwust & Cfm d8 Change, Gay. of Ir,dia)

Vfl&vT WH. la WIn nrl, Rdt-l0332
P8rtv8sh Bhawan, EAst A4un Nagar, Delhi]1 0032
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VERIFICATION

I, Sharandeep Singh, working as Scientist 'E’ in CPCB, Parivesh Bhawan, East

Arjun Nagar, Delhi-110032, the Respondent No. 5 herein does hereby verify that the

contents of the above paragraphs are true and correct to the best of my knowledge,

information and belief.

0 2 FEB ?026
Verified at New Delhi on this the ........ Day of February, 2026.

DEPONENT

p I v aT:i n I ;$ 7 :::: :t% 11SIIL i n g =

A.c.T. oF PI

Regd. No. i 513

a

PtJBLICNI
OF INDIAGOW.

Q 7 FEB '-''

q 1 fEB 9nls
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Annexure R-5/1
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